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(b) and (c). The Department of Supply is the nodal 
department for the purchase and inspection of stores for 
Centra l G overnm ent D epartm ents and also for State 
Governments, PSUs, etc., for which DGS & D finalises Rate 
Contracts All Rate Contracts of turnover of above Rs. 5 
Crores are finalised with the approval of the Department of 
Supply. Related functions like timely payment, shipment and 
clearance of stores are also looked after by the Department 
It is also concerned with ensuring timely testing and evaluation 
of materials, products and equipment and it is increasingly 
associated with the quality improvement/control measures. 
It also manages Cadre of 2 Group ‘A  Services, viz., Indian 
Supply Service and Indian Inspection Services It also 
administers scientific officers and other staff required for the 
chain of National Test Houses. The Department of Supply 
have been carrying out its functions effectively through the 
attached offices of DGS & D, Office of Chief Controller of 
Accounts and National Test House. The officers and staff of 
the Department are engaged in the above functions

(d) No. Sir.

(e) Does not arise.

[T ranslation]

Dues Against NTC

4514 SHRI SUSHIL CHANDRA; Will the Minister of 
TEXTILES be pleased to state.

(a) whether payment of rupees 21 crore is to be made 
by the National Textiles Corporation to Madhya Pradesh 
Electricity Board; and

(b) if so. the time by which the said payment is likely to 
be made?

THE MINISTER OF TEXTILES {SHRI R.L. JALAPPA);
(a) As on 31.7.96, an amount of Rs. 19.51 crores is payable 
by NTC (M R.) Ltd to Madhya Pradesh Electricity Board.

(b) Due to acute shortage of working capital and the 
losses suffered by NTC. the NTC has not been able to pay 
these dues. Government have approved a Revised Turn 
Around Plan for NTC including the mills under NTC (M.P.) 
Ltd. The Revised Turn Around Plan has been placed before 
the BIFR for its approval. The implementation of the plan is 
expected to make NTC mills viable, NTC is expected to be 
able to clear these dues on implementation of the Revised 
Turn Around Plan

[English]

Development of Handicrafts in U.P.

4515. SHRI S.P. JAISWAL: Will the Minister of TEXTILES
be pleased to state;

(a) whether Uttar Pradesh Handicrafts Development 
Corporation has sought assistance for implementation of 
schemes for development of handicrafts like woodcraft, items 
made of copper and brass, hand dying, carpet and saree 
weaving and pottery in the State;

(b) if so, the details thereof, and

(c) the action taken by the Government thereon9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA);
(a) to (c). The Uttar Pradesh Export corporation, Kanpur (the 
nodal organisation for the development of handicrafts in the 
S tate) has sought ass is tance  in va rious c ra fts  for 
implementation in the state for development of handicrafts 
The details of assistance provided by the Government to the 
corporation during 1995-96 and 1996-97 is as under;-

(Rs. in lakhs)

S.No. Name of the 
scheme

Amount Released 
1995-96 1996-97 

upto 
Aug. 96

1. Exhibition 8.68 1.80

2 Renovation of emporia 2.50 1.79

3. Setting up of 
Craft Development 
Centre

1 88 1.94

4 Setting up of 
carpet training 
and common facility 
centre.

25.00

5. Design Development - 3.00

6. Training in various 
crafts

- 2.46

Opening of R.R.Bs

4516. SHRI KESHAB MAHANTA: Will the Minister of 
FINANCE be pleased to state:

(a) the locations of the Regional Rural Banks, State-wise 
with particular reference to Assam;

(b) whether the Union Government have received some 
proposals for setting up of the branches of Regional Rural 
Banks in the States; and

(c) if so, the details thereof and the time by which these
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branches are proposed to be set up in the States with locations 
thereof State-wise, with particular reference to Assam?

THE M IN IS TE R  OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) There are five Regional Rural Banks 
(RRBs) in Assam. The names of the Banks and locations of 
their Headquarters are as follows:-

Names of Regional Rural Banks Headquarters

1. Pragjyotish Gaonlia Bank

2. Lakhiri Gaonlia Bank

3. Cachar Gramin Bank

4. Langpi Dehangi Rural Bank

5. Subansiri Gaonlia Bank

Nalbari

Golaghat

Silchar

Diphu

North Lakhimpur

(a) The State-wise number of RRBs is given in the 
statement enclosed.

(b) and (c). Licences for opening branches are granted 
by Reserve Bank of India (RBI). Request for such licences 
from RRBs are considered on ongoing basis as per the extant 
procedures and Branch Licencing Policy.

National Bank for Agriculture and Rural Development 
(NABARD) has reported that no proposal for opening of new 
branches has been received at their Head Office since 1994- 
95 to date from Assam.

STATEMENT

SI. No. Name of State No. of RRBs

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Pradesh

7. Jammu & Kashmir

8. Karnataka

9 Kerala

16

5

22

9

4

2

3

13

2

SI. No . Name of State No. of RRBs

10. Madhya Pradesh 24

11. Maharashtra 10

12. Manipur 1

13. Meghalaya 1

14. Nagaland 1

15. Orissa 9

16. Punjab 5

17. Rajasthan 14

18. Tamil Nadu 3

19. Tripura 1

20. Uttar Pradesh 40

21. West Bengal 9

22. Mizoram 1

23. Arunachal Pradesh 1

All India Total 196

Impact of Budget Proposals on Exports

4517. DR. T. SUBBARAMI REDDY: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government have reviewed the impacts 
of the budget proposals on export in the light of the points 
raised by the export community;

(b) if so, the details thereof and whether any follow up 
action has been taken in regard thereto; and

(c) if so, the details thereof and the outcome thereof?

THE M INISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir.

(b) and (c). The Union Budget for 1996-97 proposes a 
minimum alternate tax (MAT) on Zero Tax paying companies. 
The effective rate works out to 12 per cent of the book profit 
calculated under the Company's Act. While analysing the 
impact of this proposal on exports, it is observed that MAT 
will not be applicable on the following categories of exporters:-


